SCHEDULE I
FORM A

PUBLIC ANNOUNCEMENT (Amended)
Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017

FOR THE ATTENTION OF THE STAKEHOLDERS OF UNIMACTS INDIA PRIVATE LIMITED

. | Name of Corporate Person Uni India Private Limited
. | Date of Incorporation of Corporate | 13-05-2022

Person
Authority Under Which Corporate | Registrar of Companies - Delhi
Person is Incorporated/ Registered
Corporate Identity Number /|U74999DL2022FTC398379
Limited Liability Identity Number of
Corporate Person

.| Address Of The Registered Office | Flat No 303 A, 3rd Floor, Hemkunt Chamber, No 89,
And Principal Office (If Any) Of | Nehru Place, South Delhi, India, 110019

Corporate Person
Liquidation Commencement Date of | 26th March, 2024
Corporate Person
Name, Address, Email Address, | Mr. Akhilesh Kumar Gupta,

Telephone  Number And  The | Address: A-16/9, VasantVlhar New Delhi-110057, India
Registration  Number ~ Of  The | Email ID: UPL.VL@LLCA.NET,

Liquidator Telephone No +91-11- 42591800

Registration No. :

IBBI/IPA-001/ IP-P00780/2017-2018/11353

. | Last Date for Submission of Claims | 25th April, 2024

Notice is hereby given that Unimacts India Private Limited has commenced voluntary
liquidation on 26th March, 2024.

The stakeholders of Unimacts India Private Limited are hereby called upon to submit a proof of their
claims, on or before 25th April, 2024, to the liquidator at the address mentioned against item 7.
The financial creditors shall submit their proul of claims by electronic means only. All other
slakeholqers may submit the proof of claims in person, by post or by electronic means.
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of false or misleading proofs of claim shall attract penalties.
Sd-
Date: 09th April, 2024, (Akhilesh Kumar Gupta)
Place: New Delhi Liquidator

Note: This public announcement supersedes the previous public announcement dated 06th April 2024.
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Reliance Asset Reconstruction Company Ltd.
REleNCE Registered Office: 11th Floor, North Side, Nirlon Knowledge Park,

hesat Recomslruckisn. g phosite Western Express Highway, Goregaon East, Mumbai-400063

DEMAND NOTICE UNDER SECTION 13 (2) OF THE SARFAESI ACT, 2002

The below mentioned borrowers availed various credit facilities from Indian Overseas Bank. As
borrowers have failed to maintain the financial discipline, the loan account has been classified as
non-performing assets (NPA) by Indian Overseas Bank on 31.12.2016 in accordance with the
guidelines issued by Reserve Bank of India. Indian Bank vide Assignment Agreement dated
30.03.2022 assigned the financial assets of following borrowers along with all its right, title and
interest together with all underlying security interests in favor of Reliance Asset Reconstruction
Company Limited trustee of RARC 068 Trust.
Pursuant to said assignment the undersigned authorized officer in exercise of powers conferred
u/s 13(2) of the said Act r/w Rule 3 of the Security Interest (Enforcement) Rules, 2002 had sent
the demand notices dated 26.02.2024 through registered post, thereby calling upon the borrowers
to repay the entire outstanding mentioned in said notices with further interest thereon within a peri-
od of 60 days from the date of Notice. However, as demand notices could not be served some of
the parties mentioned below, the same is hereby served upon the borrowers by way of alternative
mode of service.
Details are as follows: -

Name & Add of Borrower/ Guarantors/ Mortgagors etc.
1.M/s Shree Shyam Enterprises (Borrower) At, Office No. 111, Plot No. 13, Sector-8 Ridhi Sidhi
Arcade, Gandhidham , Kutch Gujrat — 370201.
2.Mr. Pushpendra Tyagi (Proprietor/ Mortgagor) At, Office No. 111, Plot No. 13, Sector-8, Ridhi
Sidhi Arcade, Gandhidham , Kutch Gujrat — 370201.
3.Mr. Lokesh kumar Gupta - Guarantor S/o Mr. Mahendra Kumar Gupta At, B- 463, LIG Pocket
C, Sainik Vihar, Kankar Khera,Meerut ( Near Sardhana Road Bye Pass), Meerut-250001.

Outstanding Amount (In Rs): Rs. 2,19,69,946.70/- (Rupees Two Crore Nineteen Lakh Sixty-Nine
Thousand Nine Hundred Forty-Six & Seventy Paise Only which is due and payable by you. In
addition to the said outstanding dues, you are also liable to pay interest and charge accruing to
the Loan Accounts after 31-01-2024

Details of Secured Movables/Immovable Properties:- Primary Security- Hypothecation of
Stock & Book Debts of the firm.Collateral Security- All that Part and parcel of the property
Situated of Khata NO. 319, Part of khasra No -33, Village Yakootpur mavi, Main Niwari Road, Near
D.J. College, Pargana Jalalabad Modinagar, Distt Ghazlabad U.P. Total area 352.82 Sq. Yards.
Owned by Mr. Pushpendra Tyagi. Boundaries- On The North by- 269" Adjoining Main Niwari
Road, On The South by - 26'9” Adjoining Agriculture Land of Sukhpal, On The East by- 118’9
Adjoining plot of Dr. Anusuia, On The West by- 118'9” Adjoining plot of Kapil Kr. Tyagi.

In case of failure to repay the aforesaid entire outstanding amount within a period of 60 days, the
undersigned shall be constrained to enforce the above secured assets under the provisions of
SARFAESI Act.

Please note that as per Section 13 (13) of the said Act, you are restrained from dealing with or
transferring any of the secured assets referred to herewith, whether by way of sale, lease or oth-
erwise. Any contravention of this provision is an offence and punishable under SARFAESI Act.
Place:- Meerut Sd/-Authorised Officer
Date:- 09.04.2024 Reliance Asset Reconstruction Company Ltd.

Form No. URC-2

Advertisemant giving nofice about registration
under Part | of Chapter XX| of the Act

|Pursiant o sechion 374(b) of e companies
Act 2005 and rule 41} of the compansss
(Audharized b Regator) Rules  2014)

1 Maotice is heraby given thal in pursiance of
sub-section [2) of saction 368 of tha
Companies Act, 2013, an application is
proposed o bo made after ifeen days hereof
bt biarfiona e pagiry af thidly days hardinadftes
to the Regisirar at Dalhi thai Mis. MGR
INTERIDRS AND CONTRUCTION LLP, a
Limitad Liabilty Parinership may ba regisieed
undar Part Lof Chaptes XX of the Compansas
Act 2013, as a company limited by shares

2. The principal vbjecis af the company ans as

fodlaws:
Tocarry anithe business af Activities of interior
decarators, Interior and exterior painting,
qlazing, plastering and decorating of
bl diregs ar civil engineednng sruciures Intedics
comaletion such as cedings, waoodsn wall
covarings, movable paifions eio. Lewing of
parquet and other wood floor coverings,
carpeis and linaleum, wallpaper, fling with
ceramic, concrete ar cut stana ceramic
partitions eic,

3. Acopy af the dratt memorandum and afcles
af agzociation of 1he proposed company may
e inspected atthe offca &t M-190 GREATER
KAILASH-I, GREATER KAILASH, SOUTH
DELHI, DELHI - 110048,

4 Mobce |5 hereby glven (hal any person
gbeehing to thed appicalon may communicales
their objection @B wiiling o the Regsinar at
Cenlral Registration Cantra (CRC) Indian
nestitute of Corparate Alars (IGA), Plot Ko
g, & Secior S, IMT Manesar, Districl
Gurgaon (Haryanay, Pin Code-1 22060, within
iwenly gne days iroem the dade of [I|I|HIE-H|JI.'-II'I
of this notice, with @ eopy % 1he company al
A5 reqishared office

Dated this 08th day of April 2024

For MGR INTERIORS AND CONTRUCTION
LLP

Names) of Applicant:

Sd-

1. Ms. VARINI GDENKA [Designated Flrtréa;‘b

2, Ms. MEERA GOENKA (Designated Partnar}

REL i\NC Reliance Asset Reconstruction Company Ltd.
Registered Office: 11th Floor, North Side, Nirlon Knowledge Park,

Assat Recosstructi=n —— gpnosite Western Express Highway, Goregaon East, Mumbai-400063

DEMAND NOTICE UNDER SECTION 13 (2) OF THE SARFAESI ACT, 2002

The below mentioned borrowers availed various credit facilities from Indian Overseas Bank. As
borrowers have failed to maintain the financial discipline, the loan account has been classified as
non-performing assets (NPA) by Indian Overseas Bank on 30.06.2016 in accordance with the
guidelines issued by Reserve Bank of India. Indian Bank vide Assignment Agreement dated
30.03.2022 assigned the financial assets of following borrowers along with all its right, title and inter-
est together with all underlying security interests in favor of Reliance Asset Reconstruction
Company Limited trustee of RARC 068 Trust.
Pursuant to said assignment the undersigned authorized officer in exercise of powers conferred u/s
13(2) of the said Act riw Rule 3 of the Security Interest (Enforcement) Rules, 2002 had sent the
demand notices dated 26.02.2024 through registered post, thereby calling upon the borrowers to
repay the entire outstanding mentioned in said notices with further interest thereon within a period
of 60 days from the date of Notice. However, as demand notices could not be served some of the
parties mentioned below, the same is hereby served upon the borrowers by way of alternative mode
of service.
Details are as follows: -

Name & Add of Borrower/ Guarantors/ Mortgagors etc.
1 .M/s Surgical House (Borrower) At, R/o 255/10, Ajanta Colony, Garh Road Meerut, U P-
250002
2. Mr. Munish Kumar S/o Shri Lal Singh (Proprietor) At, A-23, Parvesh Vihar, Shastri Nagar
Meerut, UP
3. Mr. Ambuj Goel S/o Mr. Rajendra Prasad Goel (Mortgagor/Guarantor) At,R/o 394/5, Nehru
Nagar, Garh Road, Meerut, U P- 250002
Outstanding Amount (in Rs):- Rs. 2,56,21,420.06/- (Rupees Two Crore Fifty-Six Lakh Twenty
One Thousand Four Hundred Twenty & Six Paise Only which is due and payable by you. In addi-
tion to the said outstanding dues, you are also liable to pay interest and charge accruing to the
Loan Accounts after 31-01-2024 .
Details of Secured Movables/Immovable Properties:- Collateral Security- All that Part and
parcel of Residential Plot situated at Khasra No. 303 Village Palwara, Tehsil Garh Mukteshwar,
Distt. Hapur. Area measuring 2300 Sq. Mtr. By Mr. Ambuj Goel S/o Mr. Rajendra Prasad Goel
Boundaries- East: 196'0" then land of Purchaser West: 196'0" then Land of Seller North: 126'3"
then Land of Sh. Kanchit South: 126'3" then 35' Wide Road
Primary Security- Hypothecation of Stocks & Book Debts of the firm.
In case of failure to repay the aforesaid entire outstanding amount within a period of 60 days, the
undersigned shall be constrained to enforce the above secured assets under the provisions of
SARFAESI Act.
Please note that as per Section 13 (13) of the said Act, you are restrained from dealing with or
transferring any of the secured assets referred to herewith, whether by way of sale, lease or oth-
erwise. Any contravention of this provision is an offence and punishable under SARFAESI Act.
Place:- Meerut Sd/-Authorised Officer
Date:- 09.04.2024 Reliance Asset Reconstruction Company Ltd.

Form No. INC-26
{Pursuant to Rule 30 of the Companies
(Incorporation) Rules, 2014}
Before the Central Government, Regional
Director, Northern Region, New Delhi
In the matter of sub-section (4) of Section 13 of
Companies Act, 2013 and clause (a) of
sub-rule (5) of Rule 30 of the Companies
(Incorporation) Rules, 2014
AND
In the matter of
HEDONE DESIGNS PRIVATE LIMITED
(CIN: U74900DL2011PTC370394)
having its Registered Office at H No. RR-12,
2nd Floor, Mianwali Nagar Rohtak Road,
Metro Pillar No. 301, New Delhi-110087
......... Applicant Company / Petitioner
NOTICE is hereby given to the General Public
that the company proposes to make
application to the Central Government under
Section 13(4) of the Companies Act, 2013
seeking confirmation of alteration of the
Memorandum of Association of the Company
in terms of the special resolution passed at the
Extra Ordinary General Meeting held on
15th March, 2024 to enable the company to
change its Registered Office from "National
Capital Territory of Delhi” to the "State of
Haryana”.
Any person whose interest is likely to be
affected by the proposed change of the
registered office of the company may deliver
either on the MCA-21  portal
(www.mca.gov.in) by filing investor
complaint form or cause to be  delivered or
send by registered post his /her objections
supported by an affidavit stating the nature of
his / her interest and grounds of opposition to
the Regional Director, Northern Region,
Ministry of Corporate Affairs, B-2 Wing, 2nd
Floor, Pt. Deendayal Antyodaya Bhawan, CGO
Complex, New Delhi-110003 within fourteen
(14) days from the date of publication of this
notice with a copy to the applicant Company
at its Registered Office at the address
mentioned below:-
H No. RR-12, 2nd Floor, Mianwali Nagar

S. E. RAILWAY — TENDER

Tender Notice No. : 5T-CKP-OT-12-2024,
Dated 08.04, 2024, e-Tender is Invited by
Sr. Divisional Signal & Telecom Enaginesr!

Chakradharpur for and on behalf of the
Fresident of India agains! Tender No. ST-
CHP-OT-12-2024-1 dus to open on 29.04.
2024 at 15.00 hrs, Manual offers ara nol
allowed against this tender and any such
manual offer received shall be ignored.
Name of Work : Aleration/Modification los
redasigning of El to enhance traffic facility
at Jharsuguda Passenger Yard. Tender
Vahue : ¥ 1,05,21,557, 70, Earmest Money
T 202 600/, Completion Period : 06 [Six)
Menths. The tender details can be viewead
al Wb sile hittp:iiwww. ireps.gov. in The
tenderarhidders must kave Clase-ll Digits!
Segnature Cerlicade & must ba registered
on IREPS portal, Only. registerad tenderar!
biddars can participate in e-tendering.
2-Tandar Forms shall be ssued lrea of
cost, (FR-1&)

FORM NO. INC-26
[Pursuant to Rule 30 of Companies
(Incorporation) Rules 2014]

Advertisement fo be published in
Newspaper for the change in
Registered Office of the Company
from one state fo another

Bafore the Central Government
Northern Region Bench, Delhi
In the matter of sub-section 4 of
section 13 of the Companies Act 2013
and clause (a) of sub-section (5) of
Rule 30 of the Companies
(Incorporation) Rules 2014

AND
In the matter of MIS BAANI
LANDBASE PRIVATE LIMITED
having its Registered Office at Corporate
One, Ground Floor, Plot No. 5. District
Center, Jasola, New Delhi-110025

Natice is hereby given to General Public
that the company proposes o maks the
application to the Central Government
under Section 13 of the Compames Act
20113, sesking confirmation of alteration of
Memorandum of Association of the
company in lerm of special resolution
passad al Extra ardinary General Meeting
held on Thursday, 4th day of Apnl 2024, ko
enable the company o change s
Fegisiered Office from "National Capital
Temtory of “Delhi’ fo the Stafe of
‘Haryana’,

Any person whose inlteres! is likely to be
affecled by the proposad change, may
deliver either on MCA portal
(www.mca.govin) by filling Investor
comgazint form or cause to be deliver or
sand by registered post of  his‘her
obsections supported by -an  affidavit
slating the nature of hisher interest and
ground of opposition 1o the Regional
Director at the Address B-2 WING, 2nd
FLOOR, PARYAVARAN BHAWAN, CGO
COMPLEX, NEW DELHI = 110003, within
14 days of date of publication of this notice
with a copy 1o the applicant company at its
registered office at Corporate One,
Ground Floor, Plot No. 5, District Center,
Jasola, Mew Delhi-110025 (Present

RELIANCE Reliance Asset Reconstruction Company Ltd.
A Registered Office: 11th Floor, North Side, Nirlon Knowledge Park,

Assat Recomstruckian — gpposite Western Express Highway, Goregaon East, Mumbai-400063

Rohtak Road, Metro Pillar No. 301, Address).
lew Delhl-110057 For & on behalf of For Baani Landbase Private Limited
HEDONE DESIGNS PRIVATE LIMITED S
Sd/- : ]
SANJAY GUPTA (DIRECTOR) Saahd Bhatia (Diréctor)
DIN: 01769054 DiIM- 00038032

Place : New Delhi

Date : 08.04.2024 | Place : Delhi Dae: 0/04/2024

DEMAND NOTICE UNDER SECTION 13 (2) OF THE SARFAESI ACT, 2002

The below mentioned borrowers availed various credit facilities from Indian Overseas Bank. As
borrowers have failed to maintain the financial discipline, the loan account has been classified as
non-performing assets (NPA) by Indian Overseas Bank on 31.03.2017 in accordance with the
guidelines issued by Reserve Bank of India. Indian Bank vide Assignment Agreement dated
30.03.2022 assigned the financial assets of following borrowers along with all its right, title and
interest together with all underlying security interests in favor of Reliance Asset Reconstruction
Company Limited trustee of RARC 068 Trust.
Pursuant to said assignment the undersigned authorized officer in exercise of powers conferred
u/s 13(2) of the said Act r/w Rule 3 of the Security Interest (Enforcement) Rules, 2002 had sent
the demand notices dated 26.02.2024 through registered post, thereby calling upon the borrowers
to repay the entire outstanding mentioned in said notices with further interest thereon within a peri-
od of 60 days from the date of Notice. However, as demand notices could not be served some of
the parties mentioned below, the same is hereby served upon the borrowers by way of alternative
mode of service
Details are as follows: -

Name & Add of Borrower/ Guarantors/ Mortgagors etc.
1.M/s Kaushal Electricals (Borrower) (Represented by its Prop. Mr. Sewa Ram Tyagi S/o Mr.
Jethram Tyagi) At, R/O Plot No. 1374, HSIID, Rai, Sonipat Haryana
2.Legal Hair of Late Mr. Sewa Ram Tyagi S/o Mr. Jethram Tyagi — Mortgagor(Represented as
Legal Heir of Late Mr. Sewa Ram Tyagi) At,R/O Plot No. 1374, HSIID, Rai, Sonipat Haryana.
3.Sh.Shiv Dutt Tyagi - Mortgagor(Legal Heir of late Mr. Sewa Ram Tyagi) At, R/o Village Teha,
Tehsil Gannaur, District- Sonipat, Haryana, Pin - 131101.
4.Mr. Amandeep Tyagi S/o Mr. Shiv Dutt Tyagi (Guarantor) At, R/O- Village Teha, Tehsil
Gannaur District Sonipat Haryana, Pin - 131101.
Outstanding Amount (In Rs): Rs.81,30,914.84/- (Rupees Eighty One Lakh Thirty Thousand Nine
Hundred Fourteen & Eighty Four Paise Only) which is due and payable by you. In addition to the
said outstanding dues, you are also liable to pay interest and charge accruing to the Loan
Accounts after 31-01-2024
Details of Secured Movables/Immovable Properties:- Primary Security - Hypothecation of
Stocks & Book Debts of M/s Kaushal Electricals. Collateral Security - All that Part and parcel of
the property Situated at Khewat No. 13 Min, Khata No. 15, Mustill & Killa No.21//20/2 (6-0), 22//16
(8-0) within the revenue estate of vill- Teha, Tehsil- Gannour, District- Sonipat, Haryana and meas-
uring land 400 Sq. Yards and built up area of 501 Sqft By Mr. Sewa Ram Tyagi S/o Mr. Jethram
Tyagi Boundaries - On The North by - Plot of Other, On The South by - Gali 30 Feet wide, On
The East by - Plot of Other, On The West - Gali 30 Feet wide.
In case of failure to repay the aforesaid entire outstanding amount within a period of 60 days, the

undersigned shall be constrained to enforce the above secured assets under the provisions of
SARFAESI Act.

Please note that as per Section 13 (13) of the said Act, you are restrained from dealing with or
transferring any of the secured assets referred to herewith, whether by way of sale, lease or oth-
erwise. Any contravention of this provision is an offence and punishable under SARFAESI Act.

Place:- Sonipat Sd/-Authorised Officer
Date:- 09.04.2024 Reliance Asset Reconstruction Company Ltd.

RELIANCe Reliance Asset Reconstruction Company Ltd.
A Registered Office: 11th Floor, North Side, Nirlon Knowledge Park,

Ruget Recomstruckion gy nocite Western Express Highway, Goregaon East, Mumbai-400063

DEMAND NOTICE UNDER SECTION 13 (2) OF THE SARFAESI ACT, 2002

The below mentioned borrowers availed various credit facilities from Indian Overseas Bank. As
borrowers have failed to maintain the financial discipline, the loan account has been classified as
non-performing assets (NPA) by Indian Overseas Bank on 30.06.2017 in accordance with the
guidelines issued by Reserve Bank of India. Indian Bank vide Assignment Agreement dated
30.03.2022 assigned the financial assets of following borrowers along with all its right, title and
interest together with all underlying security interests in favor of Reliance Asset Reconstruction
Company Limited trustee of RARC 068 Trust.
Pursuant to said assignment the undersigned authorized officer in exercise of powers conferred
u/s 13(2) of the said Act r/w Rule 3 of the Security Interest (Enforcement) Rules, 2002 had sent
the demand notices dated 26.02.2024 through registered post, thereby calling upon the borrowers
to repay the entire outstanding mentioned in said notices with further interest thereon within a peri-
od of 60 days from the date of Notice. However, as demand notices could not be served some of
the parties mentioned below, the same is hereby served upon the borrowers by way of alternative
mode of service.
Details are as follows: -

Name & Add of Borrower/ Guarantors/ Mortgagors etc.
1.M/S Amazing Lights Prop.- Mr. Sandeep Yadav S/o Mr. Ram Naresh Yadav (Borrower) At
Gail No. 3, Airtel Tower ke pass wali gali, Jain Nagar, Kheda, Firozabad-283203.
2.Mrs. Sharda Devi W/o Ram Naresh Yadav (Mortgagar & Guarantor) At, R/o 3 Durga
Mataka Mandir, Jain Nagar Kheda, Firozabad- 2833203.

3.Mr. Vipin Yadav S/o Kunwar Pal Singh(Guarantor) At, R/o Indira Nagar, Rehna, Firozabad-
283203.

Outstanding Amount (In Rs): Rs.26,60,171.30/- (Rupees Twenty-Six Lakh Sixty Thousand One
Hundred Seventy-One & Thirty Paise Only) which is due and payable by you. In addition to the
said outstanding dues, you are also liable to pay interest and charge accruing to the Loan
Accounts after 31-01-2024

Details of Secured Movables/Immovable Properties:- Primary Security- Hypothecation of
Stocks of M/s Amazing Lights at Gail No. 3, Airtel Tower ke pass wali gali, Jain Nagar, Kheda,
Firozabad-283203. Collateral Security- All that Part and parcel of the Property at Mauza-
Shukamalpur, Nizamabad, Jain Nagar Kheda, H. No. 105, Now Present Under Nagar Nigam,
Firozabad, Jain Nagar Kheda, H.N. 105, Now City & Distt. Firozabad. Property owned by Mrs.
Sharda Devi W/o Shri Ram Naresh Yadav. Measuring Area: East-46 Feet, West-46 Feet, North-
32 Feet, South-32 Feet. Total Area — 1472 Sq. feet & 137.00 Sq. Mtr. Boundaries- On The North
by- Rasta/Gali, On The South by — Others Plot, On The East by- Plot of Shanti Devi, On The
West by- Property Of Gyan Singh.

In case of failure to repay the aforesaid entire outstanding amount within a period of 60 days, the

DEBTS RECOVERY TRIBUNAL, LUCKNOW

(Area of jurisdiction, Part of Uttar Pradesh

OFFICE OF THE RECOVERY OFFIGER
600/1, University Road, Near Hanuman Setu Temple, Lucknow-226007
DRC No. 54/2023 LKO Recovery Case
NOTICE UNDER RULE 2 OF SECOND SCHEDULE TO TILE INCOME TAX ACT,
1961, READ WITH SECTION 29 OF THE DEBT RECOVERY ACT, 1993
Punjab National Bank ...Certificate Holder
Versus
M/s A. K. Textile & Others
To,
1. M/s. A K Textile, situated at Rashid Nagar, Rawli Road, Arya Nagar, Muradnagar,
Ghaziabad. Through its proprietor Mr. Sabir Ali.
2. Mr. Sabir Ali, S/o Haji Abdul Lateef resident of 1950/1, Arya Nagar, Muradnagar,
Ghaziabad
i). Whereas the Presiding Officer, Debts Recovery Tribunal, Lucknow has drawn up a
decree in OA No. 197/2020 Certificate No. 54/2023 dated 22.08.2022 for
Rs. 49,90,653.80 (Rupees Forty Nine Lacs Ninety Thousand Six Hundred Fifty Three
and Eighty Paisa Only) together with interest 12% per annum with monthly rest from date
offiling of the O.A. i.e. 19.02.2020 till the loan is fully liquidated and cost succeeds and with
costjointly and severally till its realization from the Certificate Debtornos. 1t02.
ii). You are hereby directed to pay the sum within 15 days of the receipt of notice, failing
which the recovery shall he made in accordance with the Recovery of Debts and
Bankruptcy Act, 1993.
iii).You are hereby ordered to declare on affidavit the particulars of assets before
12.04.2024 at 10:30A.M.
iv). You are hereby ordered to appear undersigned on 12.04.2024 at 10:30 A.M.
v). Inadditions to the sum aforesaid you will also be liable to pay the following costs:
Details of cost:

...Certificate Debhtor

1. Amount of application Fee Rs.52,010.00

2. CounselFee Rs. NIL

3. Publication Fee Rs.NIL

4, Misc.Charges Rs.NIL

5. Clerkage Rs.NIL

Give under my hand and Seal at Lucknow this 19th Day of February, 2024.

:-ﬁ Recovery Officer

| ! Debts Recovery Tribunal, Lucknow

RELIANCE Reliance Asset Reconstruction Company Ltd.
A . Registered Office: 11th Floor, North Side, Nirlon Knowledge Park,
Asset Reconstrection g pgosjte Western Express Highway, Goregaon East, Mumbai-400063

DEMAND NOTICE UNDER SECTION 13 (2) OF THE SARFAESI ACT, 2002

The below mentioned borrowers availed various credit facilities from Indian Overseas Bank. As
borrowers have failed to maintain the financial discipline, the loan account has been classified as
non-performing assets (NPA) by Indian Overseas Bank on 30.06.2017 in accordance with the
guidelines issued by Reserve Bank of India. Indian Bank vide Assignment Agreement dated
30.03.2022 assigned the financial assets of following borrowers along with all its right, title and
interest together with all underlying security interests in favor of Reliance Asset Reconstruction
Company Limited trustee of RARC 068 Trust.

Pursuant to said assignment the undersigned authorized officer in exercise of powers conferred
u/s 13(2) of the said Act r/w Rule 3 of the Security Interest (Enforcement) Rules, 2002 had sent
the demand notices dated 26.02.2024 through registered post, thereby calling upon the borrowers
to repay the entire outstanding mentioned in said notices with further interest thereon within a peri-
od of 60 days from the date of Notice. However, as demand notices could not be served some of
the parties mentioned below, the same is hereby served upon the borrowers by way of alternative
mode of service.

Details are as follows: -

Name & Add of Borrower/ Guarantors/ Mortgagors etc.
1.M/S Punk (Borrower) (Represented by its Proprietor: - Mr. Sumit S/o Lal Singh Panwar) At, Rio
House No. 1345/16, Rajinder Nagar, Sonipat Haryana — 131001.Also At, 466/15, Ashok nagar
Kacche, quarter ,Sonipat- 131001.
2.Mrs. Vidya Devi W/o Lal Sing Panwar (Mortgagor & Guarantor) At, R/o House No. 1345/16,
Rajinder Nagar, Sonipat, Haryana — 131001
3.Mr. Dheeraj Kumar S/o Hari Chand (Guarantor) At. R/o House No. 1115/13, Near Gujaria
Hospital Post office, Sikka Colony, Sonipat, Haryana - 131001
Outstanding Amount (In Rs): Rs. 27,96,416.01/- (Rupees Twenty-Seven Lakh Ninety-Six
Thousand Four Hundred Sixteen & One Paise Only) which is due and payable by you. In addi-
tion to the said outstanding dues, you are also liable to pay interest and charge accruing to the
Loan Accounts after 31-01-2024.
Details of Secured Movables/Immovable Properties:- Primary Security Hypothecation of
stocks of the firm Collateral Security- 1) All that Part and parcel of the Shop no 206 of 18 sq
yards covered area 162 Sq. Ft. Without ground & Upper roof rights along with common stair part
of property no. 330EBI, Rishi Nagar, Sonipat, Haryana Registered under sale deed no. 985 dated
29.04.2015 in the name of Mrs. Vidya Devi w/c Sh. Lal Singh Boundaries- On The North by-
Shop No.205,0n The South by- Shop No.207, On The East by- Road of Rishi Nagar Colony,
On The West by- Door of Shop and common Balcony/ Rasta. 2) All that Part and parcel of the
Shop No. 208, measuring 16.30 Sq Yards, Having covered Area of 146 Sq.ft. Without ground and
upper roof rights alongwith common stair part if Property No. 330EBI, Rishi Nagar, Sonipat
Haryana, registered under Sale Deed No. 984 dated 29/04/2015 in the name of Mrs. Vidya Devi
Wi/o Sh. Lal Singh Panwan.Boundaries- On The North by- Balcony/Rasta door of shop, On The
South by- Property of other, On The East by- Rasta / Gallery and then Shop No. 207 & 206
On The West by- Shop No. 209.
In case of failure to repay the aforesaid entire outstanding amount within a period of 60 days, the

PUBLIC NOTICE
TO WHOMSOEVER IT MAY CONCERN
Notice is given that the below mentioned securities of Fortune International Limited, having its Registered
Office at G-4, Community Centre, Naraina Vihar, New Delhi-110028, registered with Folio No. K010Q
jointly in the name of Kalpesh Rajkumar Koradia and Vasumati Rajkumar Koradia, have been misplaced
by the holders/applicant.

Any person having a claimon the securities should lodge the said claim with the Company at its registered
office within 15 days from this date, else the company will issue duplicate certificates without further
intimation.

SCHEDULE D
FORM A

PUBLIC AMNOURCEMENT [Amended)
Regulation 14 of the Insolvency and Bankruptey Board of India
{Voluntary Liquidation Process) Requlations, 2017

FOR THE ATTENTION OF THE STAKEHOLDERS OF UMIMACTS INDUA FRIVATE LIMITED
1. | Kame af Garparaté Person Unimacts India Privale Limited

£. | Date ol Incorporation of Corparate | 13-06-2022
Parson

3, | Audharily Undar Whech Carparata
Porscd i Incorporated) Hegistared

Rogistrar of Companias - Delhi

4. |Corporate  [gentity  Wurmber | UT4999DL2022FTCIGBATS
Limsied Liahility Idantdy Mumber of
Carparale Person

6. |Address Of The Registered Office
And Principal Office (I Any} OF
Larparate Person

Flal Mo 303 A, 3nd Floar, Hemkunt Chamber, No 849,
Mehire Place, South Delhd, India, 110019

B. | Liguidatsan Cammencesnant Cali of | 26th March, 2024

Gorparate Person

No of | Distinctive Numbers |Certificate | | No of | Distinctive Numbers | Certificate
Shares|  From To | Numbers | |Shares| From To | Numbers
48000 | 5979225 & 6027224 | 0100054 | |4000 | 0848001 0852000 | 0100058
58000 | 6635601 = 6693600 | 0100055 | |8000 | 1732001 = 1740000 | 0100059
116000, 6693601 | 6809600 | 0100056 | {32000 | 6933601 6965600 | 0100071
108000, 6809601 6917600 | 0100057 16000 | 6917601 6933600 | 0100072
Place-New Delhi Kalpesh Rajkumar Koradia and
Date- 08/04/2024 Vasumati Rajkumar Koradia
FORM B

PUBLIC ANNOUNCEMENT

[Regulation 12 of the Insolvency and Bankruptey
| Board of India (Liquidation Process) Regulations, 201 6]

FOR THE ATTENTION OF THE STAKEHOLDERS OF
GREATER ARAFAT TANNERS PRIVATE LIMITED

DETAILS

PARTICULARS

EHEMEH ARAFAT TANNERS PRIVATE LIMITED

1| NAME OF CORPORATE DEBTOR

-JE1"II' 1Jb‘§|
Eegmlrarqh..mrmws Karr:ur

|2 Elal:e of Incorparation of Corparale E'E!]h:l

(4, .!l.ult'-:mly under which Carporate Deblar
| |18 Incorporated/Reqistered

-’- Csrpma‘.e Identity Mo, -..lrrlle-:lLa:uttf
Iderdfication No. of Comarate Deblor

U19116UP1883PTCO 11154

7. |Kame, Address, Emad Address, | Mr Akhilesh Kemar Gupla
Talephone. Number - And  The | Address: A-16/9, Vagant Vihar, Hew Debhi- 110057, India
Registration MNurmber  OF  Ths | Email 10: UPLYLELLCA.NET,
Ligusdatar Telephone Mo.; +81-11-42591600,
Regisiration No,
R IEEI.-'II"A—I]EII.-' IP-FMT!II-'E."?I}TI 201811353
8. | Last Daii for Sutimission ol Claime | 25th A.pnl 2024
Molice ks hereby given thal Unimacts India Private Limited has commenced voluniary

liquidation on 26th March, 2024,

The stakeholders of Unimacts India Privade Limjtad are hereby called upon fo submil 2 proad of thair
claims, o ar belore 25t Aprid, 2024, lo he lguidator &l the sddress mentiosed against ibem 7.
The financlal creditors shall submit thebr proof of clalms by eiectronic means anfy. All other
stakehnbders may submil ihe praot of claims in person, by post or by electronic means.
Suhmission af false or misleading proats of claim shall aftract penaltias.

54-
Date: D9th April, 2024, (AkhHesh Kumar Gupta)
Place: Mew Dethi Liguidator
Mile: This public anncuncemant suparsedes ihe previoes public annowncement datad D&t April 2024,

| B, | Addrags of the regetered office & principal| 12-C Mew Jajmau Road Kanpur,
ot fifany) of G..{pl:rd:‘a Dabar Utar Pradash -200010

' 6. | Date of closure of Inso NECY 18-06-2022
. Rescluson Process
[ 7, | Liguidafion commeancament date 01-04-2024 (a5 par the Order caled [1-04-2024 o
Carporate Dabhar Hon'hle MCLT, Allakatiad. The order uploaded on ROLT

Webzte and infimalad fo Liquidaler vide amail did
Qa-[d-2024)

Swami Deen Gu pta

Regn. No: IEIB VIPANAIP-HO0D 13220 T-1811 14 8
2154 Vishesh Khand Gomli Kagar, Lucknow-226001
Emall: udgup:acma-.p@gmall COm

B, | hame ﬂ_ﬁ.ég_ﬁ-l:alun Mumber of Insclvancy
| | Prodessional acting as Liguidstor

{9, | Address and Email of the liquiator

| [#8regisiened with tha Board

[10.| Address and a-mal to be used for

| | comespandence with the liquidalor Email: cirp. greaterarafat@gmail com

1 | Liasi gale for submissian of Claims (11052024

r-.-:lL-:.a = harphy given that the Nabonal Company Law Tribunal .!-Jluﬂahad has ordersd the
{commencemend of lquidation of GREATER ARAFAT TANNERS PRIVATE LIMITED on 01-04-2024.

| The slakehcldars of GREATER ARAFAT TANNERS PRIVATE LIMITED are hereby caled upon to submi
{therr claims with proof on of befors 1-05-2024. 1o the Sguidator at the address menfioned againgt fem
[No.10

| The financial credibons shall subim thair claims wilh prool by electionic means anly. Al ather cradilors may
{submitthe daims with e proofin parsan, by post or by elactronic means.

|Relvant Forms for submssion of claims ane available at hiipaibbi pavin‘enhomeidowninacs
{abar o d”

| Submission of fatse or miskeading proof of claims shall attract penalties.

| Db | 0504, 2024 Swami Deen Gupta

| Place - Lucknow Liguidator, GREATER ARAFAT TANNERS PRIVATE LIMITED
Regn. No.:IBENPAOGANP-NOOO 132204 T- 1811458 | AFA Valid till @ 29102024

Reliance Asset Reconstruction Company Ltd.

Registered Office: 11th Floor, North Side, Nirlon Knowledge Park,
Opposite Western Express Highway, Goregaon East, Mumbai-400063

Agsel Beconstruclion

DEMAND NOTICE UNDER SECTION 13 (2) OF THE SARFAESI ACT, 2002

2 Vishesh Bhand Gomb Magar, Lucknow-226010

The below mentioned borrowers availed various credit facilities from Indian Overseas Bank. As
borrowers have failed to maintain the financial discipline, the loan account has been classified as
non-performing assets (NPA) by Indian Overseas Bank on 30.06.2016 in accordance with the
guidelines issued by Reserve Bank of India. Indian Bank vide Assignment Agreement dated
30.03.2022 assigned the financial assets of following borrowers along with all its right, title and
interest together with all underlying security interests in favor of Reliance Asset Reconstruction
Company Limited trustee of RARC 068 Trust.
Pursuant to said assignment the undersigned authorized officer in exercise of powers conferred
u/s 13(2) of the said Act r/w Rule 3 of the Security Interest (Enforcement) Rules, 2002 had sent
the demand notices dated 26.02.2024 through registered post, thereby calling upon the borrowers
to repay the entire outstanding mentioned in said notices with further interest thereon within a peri-
od of 60 days from the date of Notice. However, as demand notices could not be served some of
the parties mentioned below, the same is hereby served upon the borrowers by way of alternative
mode of service.
Details are as follows: -

Name & Add of Borrower/ Guarantors/ Mortgagors etc.
1.M/s Shree Ji Enterprises (Borrower) At, R/o L- 1194, Shastri Nagar, Meerut, U P- 250002
2.Mr. Ravi Goel S/o Mr. Rajendra Kumar Goel (Proprietor/Mortgagor) At, R/o 364/5, Nehru
Nagar, Garh Road, Meerut, U P- 250002

Union Bank
af [midfis

miﬁm U

PEEMISEE HEQLIIRED FElR BFM NCH

"Union Bank of India reguires & premizes in Moida seclor-44 on lease having commercial
usage approval admeasuring 1500-1870 Sq Feet carpel ared on single floor in ready
possession for shifling our prasent Nolda sector-44 branch premises lacatad at Omega
Green, plot no-513, C-block, sactor-44 Moida. The pramizes shall be lbcated within tha
range of 1.5 kms of present premises of Moida sector-44 branch. Further the new
preméses must also comghywith below mentioned specifications: -

1. Premsses shall be on Ground floor,

Adequate Parking facility should be available free of cost

Floor toceiling height of premises should be minimum 11 Feet,

Premeses should be svaitable on main road

Fromtage of premises shadl be manimum 20 Feel,

L1 bedder 1o ensure construction of strong room as per RBI Guidelines under
ﬁ.rmmcmra plan & supervision of Bank's empaneled Architect (Specifications are Wall
thickness 300mm, floorroof thickness 300 mm, Concrate mix for construciion of waall, roof,
fioor should confirm o M20-minimum, Reinforcement steel bars-12 mm, Eeinforcement
grid mesh in mm 150 X 150 X 150 CTC) |, Z toilets {1 for Gents, 1 for Ladies), 1 Pantry,
Ramp for Prysically challenged persons, vitsfied floor Tilas & windows [With menimum 12
mm steal bars) as par Bank requiremant, Rolling shutter & coliapsihie gate for branch and
ATM separalely az per Bank's Requirement, Painling of premisesiwhitewash as per
Bank's requirement & Sanitary fittings at their own cost,

T. =eparate Elecincal meter in Bank’s name to b2 provided by L1 Bidder at their cost

8, Continuous water supply and water fank fo be provided by L1 bidder.

4, L1 bidder to provide separate room for onsde ATM within the area of premises as per
Bank's Requirement at their cost.

10, L1 bidder to provide space for keeping Generalor & space on rocfiop for alemate
connectivity tower and sodar panel frea of cost.

Prospective vandors holding ownarship or power (POA) to negotiate on behalf of owners
may colbect the technical bidfprice bid formats from Union Bank of India Regional Office at
£nd floor, Mahatuxmi Mall, C-2, RDC, Fajnagar, Ghaziabad, UP-201001 from 0908 2024
onwards (10.00AM to 05.00 PM) or downlcad from the bank websile
www, unionbankafindia.co.in or govt, poral www.eprocure.gov.in and should subimit thair
technical and price bid offers in two separate sealed covers supar-scribing technical bid &
prica bid separatedy on or before 29.04. 2024 by 2:.00 PM fo Union Bank of India Regional
Dffice at 2nd floor, Mahaluxmi Mall, C-2, RDC, Rajnagar, Ghazabad, UP-201001. The
technical bid will be openad on 2904, 2024 a1 0330 PM on the above address m presence
of vendars/thesr represantatives, No broker or intermadiaries will be enterained, Priarity
will be accorded 1othe propary b be beased by the publc sector underiakings or
Govermment'Semi Government bodies.  Bank resenses ils nght toaccept or reject the
offers without #ssigning any reasons whatscever” REGIOMAL HEAD

L

Outstanding Amount (In Rs): Rs.1,88,57,352.51/- (Rupees One Crore Eighty Eight Lakh Fifty-
Seven Thousand Three Hundred Fifty — Two & Fifty-One Paise Only) which is due and payable by
you. In addition to the said outstanding dues, you are also liable to pay interest and charge accru-
ing to the Loan Accounts after 31-01-2024

Details of Secured Movables/Immovable Properties:- Primary Security- Hypothecation of
Stocks and Book Debts of the firm. Collateal Security:- All that Part and Parcel of the EM on
Residential Plot situated at Khasra No. 706, Village Palwara, Tehsil Garh Mukteshwar, Distt.
Hapur. Measuring 854.68 Sq. Mtr. or 1022.23 Sq. Yards. By Mr. Ravi Goel S/o Mr. Rajendra
Kumar Goel. Boundaries- East - 115°0” then 10 Wide Road, West - 115°0” then Plot of Yaseen,
North - 80'0” then Plot of Gaurav Aggarwal, South - 80'0” then Plot of Sh. Satish Chand
Aggarwal .

In case of failure to repay the aforesaid entire outstanding amount within a period of 60 days, the
undersigned shall be constrained to enforce the above secured assets under the provisions of
SARFAESI Act.

Please note that as per Section 13 (13) of the said Act, you are restrained from dealing with or
transferring any of the secured assets referred to herewith, whether by way of sale, lease or oth-
erwise. Any contravention of this provision is an offence and punishable under SARFAESI Act.

Place:- Meerut Sd/-Authorised Officer
Date:- 09.04.2024 Reliance Asset Reconstruction Company Ltd.

&  HERO HOUSING FINANCE LIMITED

eroMousing  ead. Office: 03, Communify Cenire, Basant Lok, Vasant Vinar, New Delhi - 110057,
HouND g ok Ot 27, Communiy e, Basent Lk, Yasant Vs New Del 10057,

PUBLIC NOTICE LE - AUCTION) FOR SALE OF INMOVABLE PROPERTY
[UNDER RULE 8{6) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002

NOTICE FOR SALE OF IMMOVABLE PROPERTY MORTGAGED WITH HERO HOUSING FINANCE
LIMITED{SECURED CREDITOR) UNDER THE SECURITISATION AND RECOMSTRUCTION OF
FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002,

Mofce is hensay given ko the pebiic ingeneral and in parcdiar o the borrower|s) and guararfars) o
theirlegal helsl represaniatives that tha befiow described immovable properties morgaged charged ja
the Secured Crediar, the possession of which has been tzken by the Authorized Ofcerof Hero Hewsing
Firance Limited (secured creditor), will be sold on 14-May-2024 {E-Auction Date] on “AS |13 WHERE
1S, “AS1S WHAT 15" and “WHATEVER THERE IS" basis o recaviry of outetanding duss from below
mentiored Borrawars, Co- Borowers of Guarantors. The Raserve Price and $he Earrast Money Deposil
is marfoned babme Tha EMD should bs made through Demand Drak'ATGSNEFT for participating in
the Puizhc E-Auction along with the Bid Form which shall be submittad to fhe Authosized Officer of the
Heva Housing Financea Lid On or bedore 13-May-2024 till 5 PM at Branch Oftice: Office Mo. 27,
Communily Centra, Basani Lok. Wasand Vikar, Mavw Delhi-110057.

FORM NO. 14
[SEE REGLILATION 33(2)]
OFFICE OF THE RECOVERY OFFICER-WI
DEBTS RECOVERY TRIBUNAL Delhi (DRT-1)
ih Floor, Jeevan Tara Building, Parizment Sireet, New Dl 130001
DEMAND NOTICE

MOTICE UNDER SECTIONS 25 TO 28 OF THE RECOVERY OF DEBTS &

BANKRUPTCY ACT, 1993 AND RULE 2 OF SECOND SCHEDULE TO THE INCOME

TAXACT, 1961.

RCHM56/2023 15.02.2024

- CANARA BANK versus REKHA TRADING COMPANY

(CD 1) Rekha Trading Company, Through Its Prop. Rekha Sharma, 65618, Bohro Ka

Chowk, Chirag Deli, Sheik Saral, New Deihi-110017 Also gt Plot No. 448, Ground Floor,

Kakrola Housing Complex. Dwarka Mor, Utlam Magar West, Deliv 110058 Also at:

Property Portion Bearing Mo, UG-7 on Upper Ground Floor on Plat of Land in Khasra No.

B34, Mim, 835min, 836min Siuated ai Extended Abadi of Lal Dora In Village Dera Mandi,

Tehsil Hauz Khas (Mehrauli) New Delhi 110074

(CD 2) Rekha Sharma, Prop. of Mis Rekha Trading Company ai-G56/18 Bohro Ka

Chomwd, Chirag Delhd, Sheik Saral, New Dethi- 110017 Also at: Plot No. 448, Ground Floor,

Kakrola Cusing Comghex. Dwarka Mor, Uttarm Nagar West, Delhi 110059

Also at: Flat Mo, UG-T Plot of Land in Khasra No. 834 Min 835 Min 836 Min Extended Lal

CoraAbadi Village Dera Mandi, Tehsii Hauz Khas {mehraui), New Dalini 110074

Thiz is o nofify that as per the Recovery Cerificate issued in pursuance of orders passed

by the Presiding officer, DEBTS RECOVERY TRIBUNAL DELHI(DRT 1) in TA/1845/2022

an amount of Rs 57,24,327.00 {Rupees Fifty Saven Lakhs Twenty Four Thousands

Three Hundred Twenty Seven only) along with pendentellite and future infarest

9 65% Compound Inferast Monthly w.e f 170272020 fill realization and cosis of Bs

Rupees Sixly Thousands only) has become due against you (Joinily and

severalhy'Fully/Limited).

2. You are hereby directed to pay fhe above sum within 15 days of the recsipts of the
notice, failing which the recovery shall be made in accordance with the Recovary of
Dehts Duee o Banks and Financial Instifutions Act, 1993 and Rules thers under,

3. You are hereby ardered 1o declare on an affidavit the particudars of yours assels on or
before the next date of hearing.

4. Youare hereby ordered to appear before the undersigned on 300042024 at 10:30 am.
forfurther proceedings

5. Inaddition tathe sum aforesaid, you will also be liable to pay:

{a} Such Interasts as is payable for the perod commaencing immadiately aftar this
notice of the cerificatelexscution procesdings,

b Al costs, changes and expenses incumad in respecl of the seneceof this notice and
warranis and other processes and all otiver proceedings taken for recoverning the
amoun dus,

Given under my hand and the seal of the Tribuna!, on this date: 15/02/2024.

Recaovery officer
DEBTS RECOVERY TRIBUNAL DELHI (DRT-1)

Loan Namg af the Dado of Damand | Typo of Resorva | Earnasd
Account Ma, Barrowen sy Hatcal Possession Price Ktaney
Co-Borrowen|s)/ Amauni as an (Under
Guaranlars) date Constructive
Legal HeirLegal Rep Physical)

HHFNSPHOU | Pushpendra San Of 19072023 (Physical} Rs Rs.
21000013650, | Metrapal, Manju A=. 2503595 15,48.000/- | 154,800~
HHFNSPIFL | Daughler Of Devandra | a5 an (042024
21000013635

Description of propery: Flad Mo 5F-1, MLG, Secord Floor Wilk Bool Bights, Raght Side. Coreisting Of
g Drawing dining Room, T Bednam. Teee Todeds, Cra Bilchan & Onea Balcony, Tolal Gierered Ared
Maasuring S04 So. Fi Le 47.18 Sq. Mirs, Siuatad On Plot No F-g4, Khasra Bo, 12123 Block- F. 51 Ved
Vihar, Villape Lond, Pargana And Tehsil Lanl, Disirict Ghaziabad, Uttar Pra=ssh- 2001102, Bounded
By: East- PlotMe. F-83, West: Other Flat Marth: Other Land, Seuth: 18 mirwide road (60 twide)

Terms and condition:

The E-auction will take place ihrowgh portal hips:isarfaesl auctiontigernel on 14-May-2024
(E~-Auction Date) Afer 2.00 PM with limited extension of 10 minutes sach,

Tha Intanding Purchasars | Bidders ara required 1o deposil EMD amountl either thraugh ATGS |
MEFT or by way af Demand Draft RTGSMNEFT favouwring tha "HERD HOUSING FINANCE LTR."
Tha EMD amaunt will be ratumn ta the unsuecessiul bidders after cancluzion of the E-avction,
TERME AND CONDITIONS OF THE E-AUCTION:

(1) E-Auction iz being held on “As is where iz Basis" & “As [s what is Basis" & “whatever there is
Basis" & “Without recourse Basis”™ and will be conducted “online”.{2) Bid Increment amount
shall be R3.15,000- (Rupees Fifteen Thousand Onlyl (3) The E-Auctlon will be conducted
thraugh Mi's E-Procurement Tuhnuogiu L, {Hedpline Mo(s): 079612006761 544/ 594/ 396/ 531/
583/ BGS, GIS1896643 a E-mall an support@auctientiger.net/
mmaLlik shrimali2auctontigerned) al their web portal htips'sarfaesiauctionligernet. {4) Thers
i% no encumbrance on the proparty which is in the knowledge of Secured Creditors. However, the
intending bidders should make theer own independent anguires regarding the encumbrances,
tilbe of proparty put on auclion and clabms’ righls’ dwas' affecling the property, priar fo
submitting thedr bids. In this regard, the E-Auction adverlisemant does not canstifute and will nok
be deemed o constifute ant commitmant or any representation of Here Housing Financa
Limited.(5) The Authorized Officar | Sacured Credifor shall not be responsibde in avy way for any
third party claims rights’ dues. The sale shall be subjact to mules! conditians! prescribed under
the Securitization and Reconstruction of Finencial Assats and Enforcement of Sacurity Inferast
fct, 2002. The other ferms and conditions of the E-Auction sre published in the following
wedsite: www. herohousingfinanca.com (6) The prospective tidders can inspect tha property an
07-May-2024 betwesn 11.00 A M and 2.00 P.M with prior appaintment,

The above mentioned BorrowarMorigagon' Guarantors ane hareby noficed 1o pay the sum es
mentioned in Demand Notice under section 13(2) with &5 on date inberest and expensas bafore tha
date of Buction fadling which the property shall be suctioned and batance dues, il any, will be

30 DAYS SALE NOTICE TO THE EORROWER/GUARANTOR/MORTGAGOR

redavared wilh inkerestand cost fram you.
For dedalled ferms and conddtions of the saf, please refer to the link provided in

BEFORE THE NATIONAL COMPANY LAW TRIBUMNAL,
NEW DELHI BENCH (COURT - VI
COMPANY PETITION NO. C.P.{CAA) ND. 12/ND/2024
CONNECTED WITH
COMPANY APPLICATION NO. C.A.{CAA) NO. TOIND/2023

IN THE MATTER OF SECTIONS 230 to 232 AND OTHER APPLICABLE
PROVISIONS OF THE COMPANIES ACT, 2013 READ WITH RULES MADE
THEREUNDER
AND
IN THE MATTER OF SCHEME OF ARRANGEMENT BETWEEN PICKRR
TECHNOLOGIES PRIVATE LIMITED AND BIGFOOT RETAIL SOLUTIONS PRIVATE
LIMITED AND THEIR RESPECTIVE SHAREHOLDERS

Pickrr Technelogies Private Limited
[CIN: UT4140DL2015PTC4 184868
a company mcorporated undes the provisions of the Companies
Act, 2013 and having its registared office al Khasra No. 360
M.G. Road, Sultanpur, Gadaipur, Mew Delkd = 110030
...Petitioner Company-1/ Demerged Company/ Pickrr
Bigfool Retail Solutions Private Limited
[CIN; UT23000L2011PTC225614]
a company mcorporated under the provisions of the Companies
Act; 1956 and having its registerad office at Plot-No- B,
Khasra Ne- 360, Sultanpur, Delhi - 110030
.. Petitioner Company-2/ Resulting Company/ Bigfoot
(| Patitioner Comparny-1 and Pefitioner Comgany-£ are cotectively nefarred to as
“Patittoner Companios™)

NOTICE OF PETITION
& notice 15 hereby given thal a petion under Sechon 230 to 232 and other applicable
provisions of the Companies Acl, 2013 (“Petition”), for sanctioning the Scheme of
Arrangement babwean Pickr Technologies Private Limited and Bigioot Retad Solutions
Private Limitad and their respactive shareholders {"Scheme™), was presenied by the
Petitoner Companies befors the Honbie National Company Law Tribungl, New Delhi
Bench (Courl — V1) ("Tribunal® or “NCLT"} and was admitled by the Hon'ble Tribunal
by an order dated February 22, 2024. The said Petition is fieed for hearing before the
Hon'ble Tribunal on May 2, 2024,
Any person desirous of Supporting or apposing the said Petition should send 1o Ms,
Agarwal Law Associalas, Advocate of the Petitionar Companies (" Petitioner Companias'
Advocate”), at the address menticned befow, notice of hsher intention, signed by himd
her or hisher Advocale, with hisier name and address, 5o as to reach the Petitioner
Companies” Advocate and the Hon'ble Tribunal nol iater than two days before the date
fixed for the hearing of the petifion i.e., May 2, 2024 Where haeishe seeks 10 oppose the
Patition, the grounds of opposition or a copy of his! her affidavit shadt be fumished with
such notice,
& copy of the Petition will ba furnished by the undirsignad to any person on payment
of the prescribed charges,

undersigned shall be constrained to enforce the above secured assets under the provisions of| | nqersigned shall be constrained to enforce the above secured assets under the provisions of httFE-..uﬂtqhﬁlﬂhQMEflﬂ-ﬁﬂEEum hero hﬂ“ilﬂ‘glﬂthEF ‘notice . ' Sd
SARFAESI Act. SARFAES! Act. Hera H : P — <l wab ek ﬁ : Date; April 9, 2024 Rajeev Kumar
Please note that as per Section 13 (13) of the said Act, you are restrained from dealing with or} | pjeage note that as per Section 13 (13) of the said Act, you are restrained from dealing with or o 1Ero EUEJ]'IQ nance Limil |SECu reitor "'-l Websike L. fero ,EILIEIHQ tbisuiaall | Place: New Delhi Mis. AGARWAL LAW ASSOCIATES
transferring any of the secured assets referred to herewith, whether by way of sale, lease or oth-1  ransferring any of the secured assets referred to herewith, whether by way of sale, lease or oth- FOR HERO HOUSING FINANCE LINITED ADVOCATES
erwise. Any contravention of this provision is an offence and punishable under SARFAESI Act erwise. Any contravention of this provision is an offence and punishable under SARFAESI Act. AUTHORISED OFFICER 34, BABAR LANE, 1° FLOOR, BENGALI MARKET,
Place:- Firozabad (U.P) Sd/-Authorised Officer|  Ipjace:- Sonipat (Haryana) Sd/-Authorised Officer| | DATE : 09-04-2024 Mr. Sunil Yadav, Mob- 9618840495 NEW DELHI - 110001
Date:- 09.04.2024 Reliance Asset Reconstruction Company Ltd.|  |pate:- 09.04.2024 Reliance Asset Reconstruction Company Ltd.| | PLACE : NEW DELHI Email: assetdisposal@herohfl.com (Advocate of the Petitioner Companies)
%0 © %0 © inancialexp epapiin @ @ @ %0 o
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